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Financial assistance may, therefore, be
provided to desilt and develop this area as
a tourist centre.

(iv) Need to fill up all the vacancies

reserved for . Ex-servicemen
particularly in BS.F. by
amending rules suitably

SHRI AJAY MUSHRAN (Jabalpur): The
Central and State Covernment have
reserved vacancies for the resettlement of
ex-servicemen in various sectors. However,
Covernment  departments are  not
implementing Government instructions in
regard to utilisation of these reserved
vacancies and a large number of the
vacancies are permitted to lapse. As a
result a large number out of the 60,000 de-
fence personnel retiring every year are
unable to find alternative employment.

For example, over 1500 vacancies in the
Border Security Force lapsed last year
because of a rule which requires an ex-
serviceman to be inducted into the Border
Security Force before two years of his
retirement. The selection procedures of
Border Security Force are long and often
take over a year, thus making it impossible
for retiring personnel to join the Border
Security Force within two vyears of
retirement.

It is of urgent public importance that
vacancies reserved for ex-servicemen are
properly utilised and the rules regarding re-
employment in the Border Security Force in
particular are suitably amended to so that
vacancies reserved for ex-servicemen are
utilised in time by them

(v Demand for more Central
assistance to Orissa in view of
recent damage by cyclone and
rains

SHRI JACANNATH ‘PATTNAIK

{<alahandi): Sir while the State of Orissa,
unlike many gther parts of the country, is
under the grip of severe drought, the
recent untimely rain and cyclone has
caused severe damage to the Rabi crops.

Taking the latest situation in view, the
entire planning for ‘anti-drought’ measures
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and Central assistance should be reviewed.
The State of Orissa will need more funds to
meet the situation.

(vi) Need to sanction special ad hoc
grants for the development of
Konkan region of Maharashtra

SHRI HUSSAIN DALWAI (Ratnagiri): Sir,
Konkan is a neglected backward coastal
region right from the days of what was
known as the Bombay Presidency. When
the new linguistic State of Maharashtra was
formed in 1960, part of Madhya Pradesh
known as Vidarbha region and part of
former Hyderabad State known as Marath-
wada region were added to Maharashtra.
At the time of reorganisation of the State of
Maharashtra, Nagpur pact was signed, i
which an undertaking was given by the
Government to the people of those two
newly added regions to the effect that they
would be given economic backlog for their
development so as to bring ther
development on par with the rest of the
State.

Though Konkan was more backward
and economically neglected region of the
original Bombay Province, no reference
was made about it in the Nagpur Pact.
When the Konkan Vikas panshad held its
first conference in Bombay to agitate the
gross neglect of Konkan region, the then
Chief Minister gave an ad hoc grant ot Rs.
one crore for the development ot the

region. This token grant was too
inadequate to meet the huge requirement
of the backward region.

T~day, looking to huge backlog of
disparity in development of this backward
region and the other advanced areas, a
minimum ad hoc grant of Rs. 1,500 crores
is required for the development of this
region in order to bring the development of
Konkan region on par with the rest of
Mabharashtra.

As our Prime Minister has been
personally taking keen interest in removal
of economic disparities of various States
and regions, the people of Konkan region
have, in their development conference,
unanimously demanded an ad hoc grant of
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